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TIIE IIARYANAEXTENSION I,ECTIIRERS AND GTIEST LECTURERS
(SECIJIRTIY OF SERVICE) AMENDNIENT BrLL, 2026

A

BILI,

Jilrther to amend the Haryana Extension Lecturers and Guest Lecturers
(Security of Senice) Act, 2024.

Be it enacted by the Legislature of the State of Haryana in the
Severty-seventhYear of the Republic of lndia as follows:-

1. 1'his Act rnay be callecl the l{aryana Extension Lectrrrers and Guest Lecturers Sliort title,

(Security of Selice) AmendmentAct, 2026.

2, In clause (c) to section 2 of the Haryana Extension Lecturers and Guest Arnendment of
Lecturers (Securit-rlof Service)Ac;t,2A24 (hereinaftercalledtheprincipalAct), for section 2 of
the wor<ls, figures and sign "on or before the 30th June,2023", the words, {igures Hatyana Act I

and sign "on or before the 2l st tuly,2025" shall be substituted. or 2025 '

3. InExplanationofsection3 of theprincipalAct, forthewords"inacalendal Amendment of

year", the words "during a period of one year contractual service" shall be il"rfflr'^".l ,substiluted. o f 2025.

4" For section 4 of the principalAct, the following section shall be substituted, 
:;T:,jY""1",namelY:- 
Haryana Act I

"4. Rernuneration.- (1) An eiigible extension lecrurer and eligible guest of ?'025 '

lecturer shall be entitled to receive a consolidated rnonthly rernuneration of
Rs. 57,700/- (Fifty seven tirousancl and seven hundred rupees only).

A) 'fhe corrsolidated monthly remuneration shall be increased with effect
from the first day of January and the first day of July every year
corresponding to the increase in Deamess Allcwance.

(3) 'fhe Government may notiSu an increment on the consolidated monthly
remuneration on the completion of the first year frorn the date of
commencement of the Act and every year thereafter.".

5. In the Schedule to the principal Act, for serial number 4 and entries Amendment of

thereagainst, the followirg n"iiul number and entries thereagainst shall be it*ill"i:, ,

or iozs.substituted, nameiy:-

o'4. Benefit of ex-gratia compassionate financial assistance or
compassionate appointment in Haryana Kaushal Rozgar Nigam in
accordance with such policy, as may be notified by the State

Govemment.".
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STATEMENT OF OBJECTS AND REASONS

The Act titled as The Haryana Extension Lecturers and Guest Lecrurers (Securitv of Service)

Act, 2024 was notified on 16 .01 .2025. In this act, the benefit of security of service is admissible to
those eligible Extension Lecturers and Guest Lecturers, who fulfill five years of service on or before
1 5th August, 2024. The Haryana Extension Lecturers Association has requested for amendment in
the Explanation of section 3 of the Haryana Extension Lecturers and Guest Lecturers (Security of
Service) regarding the counting of240 days during a period ofone year contractual service instead

ofCalendar year.

It lras been observed that an amendment is also required in clause (c) of section 2 regarding

the defi.nition of eligible Extension Lecturer rvhereby the date of acquiring eligibilityhas been enhanced

from 30th June,2023 to 21st July, 2025.Furllter, an amendment is also required in Section 4 oftheAct
regarding the benefit of Deamess Allowance (DA) granted to such eligible Extension Lecturers and

eligible Guest Lecturers. The language of this clause is confusing and it may have multiple
interpretations. Furlhermore, it has also been requested to make provision of annual increment in the

Haryana Extension Lecturers and Guest L.ecturers (Security of Service) Act. Therefore, it would be

appropriate that Section 4 maybe amended as: -

o'4. Remuneration.- (1) An eligible extension lecturer and eligible guest lecturer shall be

entitledtoreceiveaconsolidatedmonthlyremunerationofRs.57,7001-(Fiftyseventhousand
and seven hundred rupees only).

@ The consolidated monthly remuneration shall be increased with effect from the first day

ofJanuary and the first day ofJuly every year corresponding to the increase in l)earness

Allowance.

(3) The Goverrunent may notify an increment on the consolidated monthly remtrneration on

the completion of the first year from the date of commencement of the Act and every year

thereafter.".

Furthermore, amendment is also required in the schedule for serial No. 4 of the Principal Act
regarding benefit of ex-gratia compassionate financial assistance or oompassionate appointment.

The request of the Haryana Extension Lecturers Associations is genuine. Therefore, taking

cognizance of the request subrnitted by the Haryana Extension Lecturers Association, it would be

appropriate that the above mentioned amendments maybe made in 'The Haryana Extension Lecturers

and Guest Lecturers (Security of S ewice) Act,2024' .

Hence' these amendments' 
MAHI.ALDHANDA,

Higher Education Ministeq Haryana.

Chandigarh :

The 27th February, 2026.
RAJIV PRASHAD,

Secretary.

N.B.- The above Bill was published in the Haryana Government Gazette (Extraordinary),

dated the 27th February,2026, under proviso to Rule 128 of the Rules of Procedure

and Conduct of Business in the Haryana Legislative Assembly.
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ANNEXT]RE

EXTRACT FROM TIIE IIARYANA EXTENSION LECTURER,S,4,ND
GTTEST LECTTTRERS (SECrrRrTy OF SERVICE) ACT, 2024

Definitions Section 2 (c)

Clause (c)

TermofService Section 3

RemunerationSectiou 4

Schedule PointNo,4

X XXXX
"eligible extension lechrrer" means a person who
is working as an extension lecturer in Govemment
college and has qualiflred the National Eligibility
Test or possessed the qualification of Ph.D. as

per the University Grants Commission
Reguiations on or before ttre 30th Iurc,2023;

Every eligible extension lecturer and every eligible
guest lecturer who has completed atleast five
years of selioe as on the appointed date shall
continue to work as such till he attains the age of
superannuation.

Explanation.- For the pulposes of calculation of
the number of years of service, an eligible
extension lecturer and eligible guest lecturer who
has worked for atleast 240 days in a calendar year
shall be deemed to have worked for the entire
year, but shall not include an employee who: -

(, has attained the age of fifty-eight years on
the appointed date; or

(ii) has been tenninated or removed by the
appropriate authority or .resigned on or
before the appointed date.

An eligible extension lecturer and eligible guest
lectrirer shall be entitled to receive remuneration
of Rs. 57,700/- per month plus enhancement (non-

compounding) as per the percentage ofDearness
Allowance (DA) announced by the Government
with effect from the first day of January and the

first day of July every year.

Benefit of ex-gratia compassionate financial
assistance or compassionate appoiutment in
accordance with such policy, as may be notified
by the Government.

12460 H.VS.- H.G.P., Pkl.


